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CENTRAj,AU'II11TISTRkF--VE TRIBUN7-L, 
GUWA1-jATI BENCH 

GUjAHATI 

ORDER SHEET 

Priginal Application No 
Misc. Petition No, 1 
Contempt PCtjtI0 No, / 
RVjW 1 Ppiication No / 

ai 

y 

Applicant( s): 

 

Vs. 

Rspont( s) 

.Advocate for the Applicant(s).QA 

Advocate for the Respondent(s) 
• 

Notes Of the Registry 	 Date 	 Order of the Tribunal 
I 

th. 	pcation is In 	28.1.2003 
fo 	but not in time  

H i 

t'd 	W F. 
r 
P0/9).; 1.. 	 3 

exa 

Dated.... 

I 

M. 

Present z The Hon'bje Mr. Justice 
D.N. Chowdhury, 
Vice .-Chaja •  
The Honbje Mr. S.K.Hajra 
Administrative Member. 

Heard Mr. A.4hmea, 1earri, 
ed counsel for the applicant. 

Issue notice to show 
cause as to why the application 
shall not be admitted. 

Aj80, issue notice to 
show cause as to why interim order 
as prayed for shajj not be granted. 
Returnable by four weeks. 

In the meantime, the 
\j respondents are directed not to mak& 

any recovery of SDA from the applic-

ant till the returfla)31e date. 

List on 28.2.2003 for 
admission. 	-. 

Member 	 Vice-.Chajan 



O.A.11/2003 

d&/Ic/ a/O3 	
28.2 .2003 	Heard Mr .A.Ahmdd, learned COUnse. 

for the applicant and also r .A .Deb Roy 

• learned Sr.C.G.S.C. for the respondents 

Put up again on 28.3.2003 enablin 

the respondent to obtain necessary instJ 

rutionon the matter, if any. Interim 

order dated 28.1.2003. to continue. 

Vice-Chairman 

bb 	 - 

28.3.2003 	List again on25.4.2003 to enable 

o'1 	 the respondents to file reply. 

7 kv—, C-  

mb 

S 



O.A. ___ 11/20 03  

25.4.2003 	Heard Mr. A. Abmed, learned 

counsel for the applicant abd also Mr. 

A. Deb Roy, learned Sr. C.G.S.C,, for the 

respondents. 

The controversy pertains to giant- 

.1 	 lag of Special Duty Allowance (sDA) to 

the applicant. The respondents in its 

written statement contended that SDA is 

admissible only to the Civilian Employ. 

ees posted from outside the region and 

not to others. Admittedly, the applicant 

who belongs to North East Region was 

initially posted at siligur4 and by 

order dated 8.3.1995 the applicant was 

re-posted at Guwahati from Siligurl. 

Therefore, as per memorandum issued by 

0 
	

the Cabinet Secretariat an employee 

hailing from N.E. Region, posted to 

N.1. Region Initially but subsequently 

transferred out N.m. Region after some-

time serving in non N.E. Region is 

• 	 entitled SDA. As a matter of fact the 

• 	 respondent admitted the same In the 

• 	 written statement and asserted that in 

• 	 terms of the memorandum of the Cabinet 

Secretariat the respondents continued 

to pay the SDA to the applicant from 

28.2.2001. However, the same was stopped, 

later on in the light of the observation 

made In the Swamynews in terms of the 

Supreme Court Judgment. The aforementio-

ned considerations are totally irreieva.i. 

nt on the facts situations in the 

context of the decisions of the Central 

Govt. The impugned action of the 

respondents in withholding the SDA due 

to the applicant and consequent recovery 

of the same is thus unsustainable in 

law. 

• 	 j 	 In the circumstances and in the 

light of the decision rendered by the 

Tribunal, the impugned office order 

• 	 No.AIR/CcWSE-GH/2( 2)/2002-h/6830-34 

dated 09.12.2002 issued by the respond- 
• 	 • eat No.4 is thus set aside and quashed 



•• • 	25.4.2003 •and the respondeüt.are directd 

to pay the SDA to the applicant 
- 	 forthwith. 

The application is allowed. 

4- ---p 	 No order as to costs. 

Vice-Chairman 
mb  
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL, 

I 	 GUWAHATI BENCH, GUWAHAT I. 

(AN APPLICATION UNDER SECTION 19 OF TUE CENTRAL 

ADMINISTRATIVE TRIBUNAL ACT, 1985) 

ORIGINAL APPLICATION NO. U OF 2003. 

Sri Manik Sengupta -Applicant. 

-Versus- 

The Union of India & Ors. 	-Respondents. 

I 	N 	D 	E 	X 

Sl.No. 	Particulars Page No. 

1 Application 1 to 13 
 Verification 	- - 	 - 

 Annexure-A "6 
Anneure-B 	_. 1-7  - - 

 Annexure-C 	" 

 Annexure-D - 

 Anneure-E 

 Aririexure-F 

 Annexure-G • 

 Annexure-H 
It, 

dvocatl 
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IN ThI; CEN'TRAL ADMINISTRAT]:VE TRIBIJIThL, 

GAUH7&TI BENCH AT G.WTfLTi 

j 

(AN APPLICATION UNDER SECTION 19 OF I1Y3J± 

cAL ADMINISTRATIVE TRIBUNAL A(' igEr,) 

ORIGINAL APPLICATION NO. jt 	OF 2003. 

E ni  w E B' 

Sri Manik Sengupt:a, 

S/c ,  Late Rasharai Senrupta, 

Draftsmanf  Grade-I, 

Office of the Superintending 

Enciineer (Civil) 

Civil Construction Wing 

All India Radio, 

Dooradarshan Staff 

Quarter Complex, 

VIP Road, PRO. -Hengrthari, 

Guwahati-761036 

-AND-- 

1j The Union of India rep resented 

by the Secretary to the 

Government of India, 

Ministry of Information and 

Broad.castjng, New Delhi. 
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23 The Director GenerI 

Prash ar harati (Broadca-  

S 	 tina) Corporation of Ind:La, 

S 	 ivn. Cont:ruction Wing 1  

All India Radic:, 

Govt of India, New DCLb.i i. 

3) 	The Chief Engineer--I 	
S 

	

S 	
(Civil) Civil Contruction 

All Iitha Radio, 

Suchana Bweui, 
S 	

Sixtb. Floor, CGO Conple, 
S 	

S 	 New Delhi-3 

qj The Superintenc.ing Engineer 	
S 

• 	 (Civil) Civil Contrucion 
S 	

Wing, Al]. India Radio 

Dboradarshan Staff Quarter 

• 	Conplex, VIP Road, 

PO--FIengrbari, 

S 	 Guwahati-761036. 

	

S. 	

S 	
-ResponcientE3 

DETAILS OF TEE APPLICATION: 

15 	PARTICULARS OF THE ORDER AGAINST 

S 	 WHICH TEE APPLICATION IS MADE: 



The application. is made against the order No. 

CCW/AIR/SE_GH/SDA/2002/66 1i6 dtd 26-11-2002 issued 

by the Office of the Respondent NoA, and also 

against the order No. AIR!CCW/SE--GH/2 (2) 1 2002 

A/6830-34 dated 09-12-2002. 

JURiSDICTION OF rjipjy rFRiBTTNL: 

The applicant dcci ares that the Subj eat 

matter of the instant application is 

within the lurisdiction of this Hont  bie 

LiMITATION: 

The applicant further declare that the 

application is wit:hin the limitation 

period prescribed under Section 21 of the 

Administrative rilriburai  Act 1985 

FACTS OF THE CASE: 	 - 

1.1 	That the applicant is a citizen of India 

and as such, he is entitled to all the rights and 

privileges guaranteed uncle r. the Constitution of 

India, 

42 That your applicant begs to state that he 

is working under the office of the Respondent No4 

as Draftsman Grade-I. He joined under the Ministry 



• 	 of Information, and Broadca :LnQ on 2$-Q91972 as 

• 	 Draft:sman Grade-Ill. Afterthat. he was appoint:ed 

as Draftsman Grade-lI on 05-12-1973 after 
• 	

at)pearina eamn&t:ion. Now he has been prc:mot:ed to L. 

Draftsman Grade-I in the year 1962 	He was 

transferred to SiliQuri from Dibrugarh Divis.on in 

the month of September 1991 under Kolkata Circle, 

West Bengal. Again he was transferred from 

SiU..guri West: BengaI to Guwahati Circle vicle Order 

No. SSW-1-25 (3) /9-5/255 dated 06-03-1995. 

It is wort:h to mention here that at: the 

t:ime. of joining,  of the appi:icant in the abce said 

Department his permanent address was shown as 

Badarpur r  Silchar as he was staying at tüs 

father's Official Quarter (N.E. Riy) at Badarpur.  

But his permanent residence is 1/6 Ekadalia Road 

Kolkata.-19. In this reaard he has informed the 

Office concern about his change of permanent: 

address in the service book record. 

Annexure-A is the photocopy of such 

t:ranster order dated 0-0-1995. 

.3 1 	That the applicant begs to state that the 

Governnient of India, Ministry of Finance Dep art:- 

.ment of Expenditure granted certain i mprce-ment 

and facilities to the Central Governiient: Civilian 

Employees of .  the Central Government serving in 



the States and Union Territories of North East:ern 

Region vide Office Memorandum No.. 20OA/3/63i 1%7 

dated 11-12--1983. In clause II of the said office 

memorandum Special (Duty) Allowance was grant:ed to 

Central Government Civilian Employees, who have 

all India Transfer Lia)-Ality at the rate of Rs. 

25% of the basic pay subject to ceilinq of Ra.. 

OO/- per month on postinq to any stat:ion in the 

North Eastern Region The relevant portion of the 

office Memorandum dated 11..I2..1983 is quoted 

below: 

(iii) Special (Duty) Allowance: 

Central Government Civilian, employee who have 

all India Transfer Liability will be granted a 

Special (Duty) Allowance at: the rate of Rs, 

251- of basic pay subject to a ceiling of Ra.. 

OO/- per month on posting to any station in 

the North East Region. Such of these employees 

who are exempted from payment of Income Tax, 

will however not be eligible for the Special 

(Duty) Allowance, Special (Duty) Allowance 

will he in addition to any Special Pay and for 

allowances already being drawn subject to the 

condition that the total of such Special 

(Duty) Allowance plus Special Deputation 

(Duty) Allowance will not: exceed Rs.. OO/- per 

month Special Allowance like Special 

C. orpens atory (Remove) Locality Allowance, 
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Construction Allowance and Project Allowance 

will be drawn separately." 

The Gct of India, Ministry of Finance 

Department of Expenthtur vide its Office 

Memorandum No. F. No. ii(2)/97-E--II(B) dated 

22-07-1998 continued the said facilities as 

per reconunendaton of the Fifth Central Pay 

Coiinnission 

An Extract of Office Memorandum dated 11-

12-193 is annexed hereto and marked as 

Annexure- B. 

Annexure-C is the photocopy 	of 	Office 

Memo r andum No. F. No. 	ii (2) /9 '7 -E - II (B) 

dated 22-07-1996. 

That your applicant begs to state that he 

has All India Transfer liability and his seniority 

as Draftsman Grade-i is All India Basis.. 

Accordincly he was transferred from North Eastern 

Reçion to West Bengal. Again he was transferred 

from West Benal to Assani. As such with reference 

to the said Office Memorandum dated 11-12--83 and 

22-07--199$ your applicant had approached the 

appropriate authorities for payment of Special 

(Duty) Allowance in terms of said Office Memoran-

durn Dated 11-12-63 and 22-12-1996 as the applicant 

fulfilled the criteria laid down in the Office 

I 0~-  - 
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Memo £ Dated 	1A-12-83 	and 
	

22--i2-i99E. 	your 

applicant demanded for payment of Special (Duty) 

A:uc&ice befcre the Respondent 3. Accordingly, the 

Respondent: NoA grated Special Duty Allowance to 

the applicant vide Order No A. I. k. /CCW/SE-GH-

SDA/1917-21 dated 30-08--2001. 

Annexure-•D is the photocopy of extract of 

Seniority List of Draftsman Grade -I as 

on 31-03-1997 (All India Basis) 

Annexure-E is the photocopy of Order No. 

AI.R/ CCW/SE-GH--•5DA11917--21 dated 30-

0E-2001 

That your applicant begs to state that he 

is saddled with All India Transfer Liability in 

terms of his offer of appointment and with the 

said liabilities he accepted the transfer order of 

posting from North East:er Region to West Bengal, 

Therefore, the applican.t is in practice saddled 

with all India Transfer Liability and in t:erms of 

Office Memorandum dated 11-1$-19E3 he is legally 

entitled for grant of Special (Duty) Allowances. 

That 	your 	applicants beg state 	that 	as 

per cabinate Secretariat letter No. 20-12-1999-B74- 

1-1799 dat:ed 02-05-2 000 it has been clearly stated 

that an employee hailing from N B Region, posted 



to N E Reqion from outside will also he entitled 

far Special Duty Aliowance 

vnnexure ."'.F is the photocopy of let:ter No. 20- 

12_1999EA._11799 dated 02-05-2000. 

That the applicant begs to st:ate that 

similE ny situated persons have earlier aproached 

this Vble rilribun& by filinc 0 A No 5612000 

and this Hont ble Tribunal vide its Judgment dated 

19-3-01 in the said case has stated that an 

employee h.11hiflQ-  from N E Region initially but 

subsequently transferred out of N E Region but 

reposted to N E Re ion would also be entitled to 

SDJL 

Annexure-1 	is the photocopy of Judgment 	and 

order drdl9-03-2001 passed in OA No 	56/2000. 

j That your C-pplicemx ,  beas to state tht the 

Office of the Respondent No. I vide their Order 

NoCCWJAIR/SE-GH/ZDA/2002/6646 dtd 26-11-2002 have 

stopped the Special Duty Al.lowance to the 

applicant which has been paid to him vide earlier 

sanction letter at Arjnexure-E, The Office of the 

i.espondent No. Z4 Issued another Order No. AIR/ 

CCW/SE-G11/2 (2)/2O02_A/6E30_3Li dated 09-12-2002 for 

recc:very of SDA Allowance which have already paid 

to the applicant. It may be stat:ed that earlier 

similarly situated persons have approached this 
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iion'ble Tribunal acyairist the recovery of SDP vide. 

QL\ No 263/2002. The HonTble Tribunal vide its 

order dated 8-11-2002 directed the Respondents not 

to make any recovery of SDA which had already 

paic 

Annexure-.. is the photocopy of order dated 8--
11-2002 passed by the •Hon'ble Tribunal in OA 
No 263/2002. 

Annexure-I is' t:he photocopy of order No 
CCW/IR/SE-GH/SD/20O2/6636 dated 26--11-2002 
rmexue-J is t:he photocopy of order No AIR! 

CCW/5-E-G1-J./2(2)/2.002-A/6830-34 Citci 09-1.$.--2002 

'i JJ 	That your applicants state that he has 
fulfilled all 'the criteria laid clown in the 
aforesaid Memorandum reqardinci payment of . Special 
duty allowance, hence the Responcient:s can not dny 
the sanie to the applicant without: ,anylustifica-
tion. 

'That your applicant begs to state that 
similarly situated persons have already been 
granted the said benefit as such the action of the 
Respondents is arbitrary, malafide, whimsical and 
also not sustainable in the eye of law as well as 
on facts. 

That your applicant submits that there is 
no other alt:ernative remedy and the remedy 'souq'ht: 
for if granted would be lust, 'adectu.ate and proper.  

That: this application is filed bona fide 
and for the cat.ue of lustice. 

5) 	GROUNDS FOR RELIEF WITH LEGAL PROVISIONS: 
5.1) , For that on the reason and facts which 

are narrated above the action'of the 
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Respondents is prima facie illegal and 

without urisdiction. 

5.2) 	For that the act:ion of the Respondents 

ax.. maLa fide and illegal and with a 

motive behind. 

5.3) 	For that the applicant is practically 

having all India Transfer liability and 

he has been transferred from out:side of 

the North Eastern Region. 

5. l) 	For that: that the applicant is haying All 

India 5eniority. As such he is legally 

entitled to draw the Special (Duty) 

A.liowance as per Office Memorandum dated 

112-33, 01-12-88 and 22-07-1998. 

5.5) 	For that there is no :ustification in 

denying the said benefit to the applicant 

and denial has resulted in violation of 

Articles 111  and 16 of the Constitution of 

Inth a. 

5. 6) 	For that similarly situated persons who 

are work:ina under various Ministry of 

Government of India have already been 

given the reliefs but the Respondents are 

not giving the sanie reliefs to the 

instant applicant. As such r  the action of 
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the Respondents are had in the eye of law 

arid also not maifl:t.Ufl&thie 

5.3) 	For that beinci a model enplcyer the 

Respondents can not deny the same 

benefits to the inst: ant: applicant which 

have been grant:ed to other similarly 

situated persons As such, the Re ap on-

dents should ext:end this benefit: to the 

inst ant plicant without approaching 

this Hon'hle TribunaJ 

5.8) 	For that: in any view of the matter the 

action of the Respondents are not 

sustainsile in the eye of law.  

The 	plicants crave leave of t h i s 

Hon'hle Tribunal to advaice further grc:.unds at the 

time of hearingof instant application 

DETAIL REILEDY EXHAUSTED: 

That there is no other alternat:ive and 

efficacious remedy avail a11e t:o the applicant: 

except invoking the jurisdiction of this I-ion' ble 

Court under Section 19 of the Adniinistzative 

Tribunal Act, 1985 

I-i1TTERS NOT PREVIOUSLY FILED OR 

PENDING BEFORE ANY OThER COURT: 
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The applicant further declares that he 

hwe not filed any application, writ 

petition 
I 
or suit in respet of the 

.subject matter of the instant application 

before. any Other court, authority 03 any 

ot:her bench of this &n' ble Tribunal nor 

any such, application, writ: petition or 

suit is pending before any of t:hem 

6) 	RELIEF PRAYED FOR 

Under the facts and circumstances stated 

above your Lordships may be pleased to admit this 

petition, call for the records Of the case, issue 
notice to the Respondents as to why the relict and 

reliefs soucht fc:r by the applicant may not be 

granted nd after hearing the parties and the 

cause or causes that may,  be shown your Lordships 

may, be please to direct the Respondents to give 

the followinc ±eliefs: 

E1 	That the Hon'ble Tribunal may he pleased 

to 	direct 	the 	JResponde nts to Grant 	the 
Special 	Duty Allowance 	'Co the Applicant 

and also to set: aside the Order. No 	CCW/ 

A,IR/5E-Gij/SjjA/2Oo2/666 	dated 26-11-2002 

issued 	by 	the 	Office 	of. the Respondent 

No 	'i. 	 . 

/ 
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----- 

E2 	That the Honrble Tribunal m' be pleased 

to set aside the Offic Order No AIR/CCW 

SE-GH/2(2)/2002AJ6830- dated 09-12-

2002. ,  

• 	 F3 	To pass ang ot:her order or orders as deem 

• 	 fit and proper by the Hon'ble Tribunal 

8.11 	Cost of the application. 

- 	
9) 	IN1rERmt ORDER PRAYED FOR: 

The FIon' bie Tribunal may be pleased to 

stay the impug-ned Office, Order No. • AIR/CCWSE-- 

GH/2()/O00-A/G5,;o-3 dai.ed O i-0O'jsue by 

the Office of the Respondent No I At Aimexure-t 

and may be p'ieased to direct the Respondents to 

continue the payment of SDA to theapplicant 

101 	APPLICATION IS FILED T.E-lRoUc;H ADVOCATL 

PARTiCUI,ARS OF ip()jB1thn, 

t;rj 
Date c. Issue : 

Iss ed from  

ayEthle at 	 : 

LIST OF ENCLOSURES: 

As stated in index. 

-Ve r :L f i cat i ccn, 
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Verification 
0 

I 	Sri 	Nani): 	Sengupt:a 	5/0 	Lat:e 	Ra3naraJ 

Sencnipta,. Draft5mEm 	Grade-I 1 	Office 	of 	the 

uperintenthng Engineer 	(Civil) 	Civil Construction 

Wjnc 	All India Radio 1 	Dooradarshan Staff Quarter 

Complex 1  VIP 	Road. 	PM -Hen rrabari, 	GuwEthati- 

7Ei036 	do hereby 	verify 	the 	statements 	made 	in 

accoiprr'inci application and in paragraphs 4.' 	
- 

(t e 	tle to hly knowledge ETh 	tho3e 

made in paragraphs 42, 1v3, 441 	i'7, A' 	- 
are 	true 	to 	my 	information 	being 

matter of records and which I believe to be true 

arid those made in paragraph 5 are true t:o iu 	legai 

advise 	and 	I 	have 	not 	suppressed 	any 	material 

I acts 

I signed this verification on, thi..s 

27 -EL day 	of 	2003 at GuwEthatL 

Dccl arent:. 



IA j-.   

?A 
lk 

A 
* 

v.rnment of India 	 1> 
Odeotorate GenertlssAll India Radio 

Civil Construction Wing. 

6th floor, 
Loknayak Ohawan 
Xhan Narket, 
New Delhi. 

Dat.d cs 35W.I_25(3)194IIIW 

LLLa. 

The ?bllowLng transfers in the cathe of 0/Man 
ordgrsd with iaad&ate at tect, in public intrestz 

3.$o. 	Naine& 0.aignetiofl 	from 	To 	 - 	Remarks' 

V0 	Z5 4 173ing6p Dfrnan 	Uauhat 	Paji* 	vice 8bri 

	

Cr.II 	Circle 	Div. 	8.B. Kiiar 

shri Manik Sen Siliguri auheti Vice Shzi 

• 	Cupta,D/manCr"I Div. Circle D.N. 	SinP 

SSri 6.8. kum3r, Patna Siliguri Vice Shri 

D/man6r"I Div. Div. Manik sen 
gupta. 

ShriRsiesh 8hat4a, SStJI Panaji 
(Cot) 

exieting 
vacancy. B/man Cr-Il 

1 
- 	

z.. 4ovtI 	 w..t\\ YY1QAkL 	-t 

This issues with the approval of SsW-I. 

• 

( $.K. VERNA ) 
• (ngineer Assistant 

for supzintending Surveyor of hbrkr"I 

Bpy to: -- ---- - ---- 	

I 

I • The Sup.rintending tngineer(C), CCW, A IR, Guahati/CalcUtt,.'90 mb 8 Y 

• 2. The (xeutiVi (ngineer(C), CCW, AlR,SiliuritfatflB/P8flaii 

3. Official concerned. 	 - 

for Superinteding Surveyor of Uork.'l 
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Ann?xu-f (;xtrct) 

No. 20014/2/83/iV 	
, Oovrnreijt of Indi'i  

Mird.try of 'F1nnnc' 	I 	
1 tf4 	fl' 

cprtwcnt of- L.xpandI ture 	
- I U(4 ç' 	 r • 

a 	 L 	 • 
Peihi te 14thLpc' 1 3 

/ 	 j 	a 	 , 

 
L 'J 	 -.•' 	Y'' 	 - 	. 	 .. • 	OFF Ic::i'a 	 • 	

.• 
a 	t! i 	 -•.-, 	I - 	r 	- 

Jub i Allowonc8 and .vcj1jtr 	for civilin •e'nployco of 
the C.c.ntri1 'ovQrnrncnt icrv1ng in th' 	trttc 	anci 

a 	Union Torrjtorjqn of North 1 ostorn Rogionjmprovom$5 
t1r''c4f 4  

The nritj for attrrtctjnq nnd r'tIning the servicos 
Of corn)teflt officer for nn:vico In the North 1-t:rn 
hutcjjon cor.priiing t 	:\ tti'i of 	s-ni, ?l 	 1lnI'ur, 

n 1ul 	and I1izorrn h- 	bc'n 	qIn the n.tention of 	a 

tl 	Government for 5OfflO tIn'. Th ,j Uov'rrsrnvnt h"cl pj'ointed 	- 
Committee urv2er tho ChirJmanthip of ccretxy, Dernrtmpnt 
oC &',rcnn1 	u' Zui ,\nitnjnj ntrtj,e 	e Eorrin, to rovl-, the 
exintIng a1lo. i-crs & .\(lInIni5trttjve 	 to revir, the 

ex1t.ng allo!)nce and f-DcllitIes Ic1rni1rih10 to tho viriou 

c 7ttegYrios of C1v1ljjn Control Go,rnr'nt eriploynen r.rving 
in thin' r•çion and to 3 u2 - t uuit-hlc i 1 prnven aittn'. Tho 

.recornrnon.jtjo 	o th Cor'mitten h:ivo h''.n cirofully conI-. 
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Government ct India 
Ministry of Finance 

	

Department of Expenditure 	 H N 	tk.k2 C 
NOW 

Del/il, Dated July 22,1998. 

OFFICE MEMORANDUM 

Subject: 
A1loanccs and Special Facilities for Civilian Employees of the Central Government serving in tlo States 
and, Union Territones of the North-Eastern Region and in the Andarnan & Nicobar and Lakshadweep Gre i.rps 
of Islands -- Recommendations of the Fifth Central Pay Commission. 

With a vi to attracting and retaining competent officers for service in the North-Eastern Region, comprising 
the territories of Arunachal Pradesh, Assarn, Manipur, Meghalaya, Mizoraiii, Nagaland and Tripura, orders were 
Issued in this Ministry's O.M. No. 20014/3/83-Ely dated December 14, 1983 extending certain allowances and 
other facilities to the Civilian Central Government employees sorting in this region. In terms of paragraph 2 thereof, 
these orders e;her than those contained in paragraph 1(iv) ibid. were also to apply mutalis mutandis to the Civilian 
Central Govetirnent employees posted to the Andaman & Nicobar Islands. These were lurther extended to the 
Central Goves- meni employees posted to the Lakshadweep Islands in this Ministry's O.M. of even number dated 
March 30, 1934. The allowances and facilities were further liberalised in this Ministry's O.M. No. 20014/16/86lE IV" 
E.Il(13) dated December 1, 1988 and were also extended to the Central Government employees posted to the North 
Eastern Countit when stationed in the North-Eastern Region. 

2. The Filth Central Pay Commission have made certain recommendations suggesting further improvements 
in the allowances and facilities admissible to the Central Government employees, including Officers of the All India 

I Services, pothd in the North-Eastern Region. They have further recommended that these may also be extended to 
the Central Government employees, including Officers of the All India Services, posted in Sikkim. The 
recommencjaljjns of the Commission have been considered by the Government and the President is now pleased 
to decide as killows: 

(I) Tonurn of Posting/Deputation 

The povisions in regard to tenure of posting/deputation contained in this Ministry's O.M. No. 20014/3183-
Ely chled December 14, 1983, read with O.M. No. 20014116/86-EJv/Ell(B) dated December 1, 1988, 
shall oontinue to be applicable. 

(ii) Welghtage for Central Deputations/Training Abroad and Special Mention In Confidential Records 
Thepmvisions contained in this Ministry's O.M. No, 2001413/83.ElV dated December 14, 1983, read withO.M. 
No. 2 cI01 4/16/86.EIV/Ell(B) dated December 1, 1988, shall continue to be applicable. 

\ (lii) Special (Duty] Allowance 	 . 	. 

Cenlral Government Civilian employees having an AU India Transfer Liability )and posted to the specified 
Terriio,ies in the North-Eastern Region shall be granted the S'i1 lPuty]'A)lowance at the rate of 12.5 per 
rent of their basic pay as prescribed in this Ministry's O.M. No. 20014/1 6186-E.IVIE.lI(B) dated December 1, 
1988, but without any ceiling on its quantum. In other words, the ceiling of Ps 1,000 pei month currently in 
force dhall no longer be applicable and the condition that the aggregate of the Special (Duty) Allowance plus 
Speii Pay/Deputation (Duty) Allowance, if any, will not exceed Ps 1,000 per month shall also be dispensed 
with. Other terms and conditions governing the grant of this Allowance shall, however, continue to be 
applicable. 

In ferrrrs of the orders contained in this Ministry's O.M. No. 20022/2/88-E.11(B) dated May 24, 1989, Central 
Gave rn rnent Civilian employees having an "All India Transfer Liability" and posted to serve in the Andarnan 
& Niccimr and Lakshadweep Groups of Islands are presently entitled to an Island Special Allowance at 
varying rates in lieu of the Special [Duty] Allowance admissible in the North-Eastern Region. This Allowance 
shafi crnntiriue to be admissible to the specified category of Central Government employees at the same 
rates as prescribed for the different specified areas in the O.M. dated May 24, 1989, but without any ceiling 
on ils cjJantum. This Allowance shall also henceforth be termed as Island Special (Duly) Allowance. Separate 
orders in regard to this Allowance have been issued in this Ministry's O.M. No. 12(1)/98-E.lt(B) dated July 
17,198. 

Attention is also invited in this connection to the clarificatory orders contained in this Ministry's O.M. No. 
11(3)l-E.II(B) dated January 12, 1996, which shall continue to be applicable not only in respect of the 
Central Government employees posted to serve in the North-Eastern Region but also to those posted to 
serve in the Andaman & Nicobar and Lakshadweep Groups of Islands. 

1W 
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:(') Special Compensatory Allowances 
Orrs in regard to revision of the rates of varrrju S'.ii Corriien;aturY Aflowances, such as flerriot 
Lo;1y Allowance, ad Climate Allowance, Tribal Area A ;.'/ince, Cornf)oite 11111 Conipen;ator'Y Allowance, 

etc which are location-specific have either been sewtly issued or are under issue based on the 
	• 

Goiernirierit decisions on the recouunendatiOfls of the F 11h Central Pay Commission relatiny to these 

aHcvances. These orders shall apply to the eligible Ceritra! Government employees posted in the specified 

k,cahitios in the North-Eastern Region, Andaman & Niccbar Islands and Lakshadweep Islands, depending 

on lie area(s) of their posting and subject to the obser,arce of the terms and conditions specified therein. 
Such of (hose employees who are entitled to the Spe'ial [Duty Allowance or the island (Specia' Duly 

Allcziance shalt also be entitled, in addition, to the Sperial Compensatory Allowance(s) as admissible to 

them in terms of these separate orders. 

Central Government employees entitled to Special CompensatorY Allowances, separate orders in respect of 

/l 	whih are yet to be issued, wiil continue to draw such allowances at the existing rates with reference to the 

/ A 'nclonal' pay which they would have drawn in the applica.le pre-revised scales of pay but for the introduction 
of tIe corresponding revised scales till the revised orders are issued on the basis of the recommendations of 

the Fifth Central Pay Commission and the Government decisions thereon. 

TrielIlny Allowance on First Appointment 
The existing concessions as provided in this Ministry's O.M. No. 2001 4/3/83-E.lV dated December 14, 1983 

and furiher liberalised in O.M. No. 20014/16/86-E.IV/E.11(8) dated December 1, 1988, shall continue to be 

apilicable. 

Travelling Allowance for Journeys on Transfer; Road Mileage for Transportation of Personal Effects 

onTrarisfor; Joining Time with Leave 	 ' 
The existing provisions as contained in this Ministry's O.M. No. 20014/3/83-E.IV dated December 14, 1983 

shl continue to be applicable. 

(vii)Leave Travel Concession 
in ltrms of the existing provisions as contained in this Ministry's O.M. No, 

2001 4/3/83-E.lV dated December 

14, 1983, the following options are available to a government servant who leaves his family behind at the old 
he3dquallers or another selected place of residence, and who has not availed of transfer travelling allowance 

lonihe family 

the government servant can avail of the leave travel concession for journey to the Home Town once in 

a block period of two years under the normal Leave Travel Concession Rules; 

OR 

in lieu thereof, the government servant can avail of the facility for hjrjjherself to Iravel once year 
from the station of posting to the Home Town or the place where the family is residing and for the fiitity 

[restricted only to the spouse and two dependent children of age up to 18 years in respect 
of sons and 

up to 24 years in respect of daughters] also  !avel onceaeartovisd the government servant atth 

stat' 	 . 

These special provisions shall continue to be applicable. 

In addition, Central Government employees and (heir families posted in these territories shall be entitled to 
avail of the Leave Travel Concession, in emergencies, on two additional occasions during their entire service 

career. This shall be termed as "Emergency Passage Concession and is intended to enable the Central 
Gc*emruent employees and/or their families [spouse and two dependent children] to travel either. to the 

hoiie town or the station of posting in an emergency. This shall be over and above the normal entitlements 
of the employees in terms otthe O.M. dated December 14, 1983, and the two additional passages under the 
Enler9ericy Passage Concession shall be availed of by the entitled mode and class of travel as admissible 

under the normal Leave Travel Concession Rules. 

Fuither, in modification of the orders contained in this Ministry's O.M. No. 20014/16/86.E.lV/E.tl(B) dated 
December 1, 1988, Officers drawing pay of Rs 13,500 and above and their families, i.e. spouse and two 
dependent children [up to 18 years in respect of sonsand up to 24 years in respect of daughters] will be 

p'nitted to (ravel by air on Leave travel Concession between AgartataiAiZaWVlmPh8VLbIsm in 
th€i North East and Calcutta and vice versa; between Port Blair In the Andaman & Nicobar Islands and 
C21cuttaJMadras and vice versa; and between Kavaratti in the Lakshad weep Islands and Cochin and vice 

vea. 



I 
	

/ 	 (vill) C1'iildron Education Allowancoand Hostel Subsidy 
• - 	1 

 

TIxi existing provisions as contained in this Mtnilrj's O.M. No. 20'314!3!83-E.IV doted De:eiiihr:r 14, 19fl' 

hll continue to be applicable. The rates of Children Education Albwnnce arI Ftortel Subsidy lovin(j been 

" roied in the Department of Personnel & Training O.M. No. 21017/1/97-Esll.(AkwnriceS) d:itei Juno 12 

1U8, the Allowance and Subsidy shall be payible at the revised monthly rates of fls 100 and fl 300 

respectively per child. 

flotontion of Government Accommodation at the Last Station of Posting 
Tfw facility of retention of Government accomrnothtion at the fast station of posting by the Central Govcrnrrient 
er.ployeos posted to the specified territories and whose families continue to stay at that station is available 

in terms of the orders contained in the erstwhile Ministry of Works & Housing O.M. No. 1 2035/24/77-Vol. VI 
d1ed February 12, 1984, as amended from time to time. This facility shall continue to be available to the 

eligible Cential Government employees posted in the North-Eastern Region, Andaman & Nicobar Islands 

and Lakshadweep Islands, In partial modification of these orders, Licence Fee for the accommodation so 
reined will be recoverable at the applicable normal rates in cases where the accommodation is below the 

type to which the employee is entitled to and at one and a half times the applicable normal rates in cases 
where the entitled type of accommodation has been retained. The facility of retention of Governrirnrut 
aaommodation at the last station of posting will aso be admissible for a period of three years beyond lh 

nci-mal permissible period for retention of Goverrrnent accommodation prescribed in the Rules. 

Hiuse Rent Allowance for Employees In Occupation of Hired Private Accommodation 
V 	 The orders contained in this Ministry's O.M. No. 11016/1/E.I1(B)/84 dated March 29, 1984, and extended in 

this Ministry's O.M. No. 2001411G/86-E.IV/E.11(B) dated December 1, 1988, shall continue to be applicable. 

Retention of Telephone Facility at the Last Station of Posting 
As provided in this Ministry's O.M. No. 20014/16/86-E.IV/E.11(B) dated December 1, 1988, Central Government 
employees who are eligible for residential telephones may be permitted to retain their residential telephone 

ahlheir last station of posting, provided the rental and all other charges are pad by the concerned employees 

V 	thEmeselves. 

Mdicat Facilities 
Families and the eligible dependants of Central Government employees who stay behind at the previcus 

sfntions of posting on the employees being posted to the specified territories shalt continue to be eligible to 
aiail of CGHS facilities at stations where such facilities are available. Detaied orders in this regard will be 

issued by the Ministry of Health & Family Welfare. V 

The President is also pleased to decide that these orders, in so far as they relate to the Central Government 

employees posted in the North- Eastern Region, shall a!so be applicable mufalis mutandis to the Civilian Central 

Government employees, including Officers of the All India Services, posted to Sikkirn. 

These orders will take effect from August 1, 1997. 	
V 

triso far as persons serving in the Indian Audit and Accounts Department are concerned, these orders issue 

' 	 after conailtalion with the Comptroller and Auditor General of India. 

lindl version will follow. 

(N.SUNDER RAJAN) 
Joint Secretary to (he Government of india 

All Miiistnies/Depadnient of the Government of India jAs per standard Distributipn List) 

Copy [with usual number of spare copies] forwarded to C&AG, UPSC, etc. [As per standard Endorsement List] 

Copy also forwarded to Chief Secretary, Andaman & Nicobar Islands and Administrator, Lakshadweep. 
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PRASAR RHARATI 
3ROADCASTiN6 CRRA'.O OF IkD1 A) 

OFF ICE OF THE SUPERD TiEH1S ; DIFE c v EL 
CIVIL. CONS RUCTION INBAL.iL, DI)IA RADIO 

SUWAHA TI CIRCLE 

No AIR\CCN\SE- \SDA\ /9/7' - 

////SANCTION OR&ERIII/ 

Sanction is hereby :c."dd for SDA to tbe fol1o.ing 
staffs , as per fin - ce div:ision Cabinat 	 Dy no 1349 
dated 	1 	 of m in istry of Finance (Eir:pend lw& I D no 
1304/E-T1Ufl---99 da-'i 30.3 . 2000 1  parS = 1 1  
their jo ining date in this office after serving outside the 
Zone 

SN 	 Designation 	 ]Da te 	 Rate 

1. 	Sri 1.Sengupta,DM-I 
	

Dec 97 	 1.2.5Z of Dasic 

Sri SAditya,? D1-II 
	

Aug. 97 	 125 of Bas ic 

The above rnentioned officia) ii1 be entit.ed to get 
arrreas of said aliewnace as per rule II and CCS (Revised Pay) 
rules 1.997 and it is subject to the post audit chservation if , 

over payment is made in the forms of arrears or otherwise shall 
be recovered from the arnount due to person concerned 
subsequ.ent;ly without any notice 

This issues as per th6 approval of SE(C 

To 
Sri Manik Sengupta,DMI 
Sri S Ad i tya., DM 11 

EA to Super,  i v end. i.ng  Eng ineer (C) 
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CFN'JQ%J. AJ'1J N1S21AT1vE IRILMJNAL 

GUWAHATI BENCH 	
) 

- - 	 Original Appiciation No. 56 of 2000 
t 	

Date of decision 	This the 19th day of March, 2001. 

Honb1e Mr. Justice D.N.Chowdhury, Vice-Chairman. 

Hon'bleMr. K.K.Sharma, Member (A). 

¼ 

LQ wr 	iç  øcU 
'Of tic, oe the D*puty tlzactor, 

Submi dlat7 Intelligence 13uteu, 
Baalatha goad, Guwahatj-28 & 167 Ors. 	

,.. Applicanta1, 

By Advocate Mr. A. Ahmed. 

-versus- 

I. 	Union of India, 
represented by the Secretary to the 
Government of india, Ministry of 
Home Affairs, North Block, 
New Delhi. 

.?. 	The Director, 
intelligence Buesu, 
North Block, New Delhi. 

3. 	'ilte Deputy Director, 
Subsidiary Intelligence Bureau, 
Basistha Road, 
Guwahatj-28. 	 ...Respondenta 

By AdvScate Mr. A. Deb Roy, Sr. C..S.C. 

• 	
/I1 

/ 

0 R D B R (ORAL) 

P"OWDRURY J.  

The applicants are one hundred and eixty eight in 

number serving under the Deputy Director, Subsidiary 

intelligence Bureau, in different capacities, like Lower 

Division Clerk, Assistant, Stenographer, Security Assistant, 

Ado-I/C, P.S., JJO-1I/G, Section Officer, Upper D1Viio 

Clerk etc. Their grievance is common in nature claiming 

Special Duty Allowance (hereinafter referred to as SDA) 

payable to the Central Government employees serving in the 

North Eastern Region. By now the issue is involved is 

settled on the basis of numerous decision of the Supreme 

Contd. 

n 	 —, 	 •.: 
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- : 	 Court 	 LI y 	I an f ed 'y the depa rtmellL fl(t 

	

ci 	lied 	the 	flatter  

dated 2.5.200 The Olvilian employees 
who have all India trafljer l iability are enti t led for grant of $DA on being Posting to any stj 

in the NE Region fro OuL5jd 	the Region; An 
employee hailing from the North 

Eastern 	RegiOn 	selected on 	the basis of all 	Xndia rec ui trnenL 	test 	and 	borne 	ou 	the 	cent ca li8ed cadre/service ,
commofl seni cr1 ty 	on t .i rst appo intnierit and 

pooLed 	n the N.E. region per se is not entitled for the 
Sv. He or she would be entjtJd to SDA only if posted Outjap NE Mogion on transfer An employee hailing from NE 
Region inij 

but subseqntly 1 ansferred Oulof the N 
Region, but reposted 

to NE Rgio would 
0 190 he entitled to SITh. 

• 	 • 

Z"rorn 	the 	materioln 	macjo 	ava.L1thl 	ni 	Lh8 appi icp 	it 	i s 	difficuLt 	for 	the 	Jr Lbunai 	to 
deter mi/evaUjste 	to 	nature 	of 	Posting 	o feach i ndi v dua.i applicant 

In 
the circu,nstaflces upon hearing the learned 

COUnSCI 
Mr. A.Ahmed for the applicant 

and Mr. A.Lleb Roy, 
Jearrjed Sr. C.G.S,C. we are of 

the view that ends of jusLjc 

will be met if a direction is issued to the appJjcan to 
5uInjI- 	ndi v i.d,j 	repres5 ion  

authority narrating 	

before 	the 	concerid 
the 

faciLlal posi tion. Accordingly we  direct the 5 ppI.cants to flake indivi dual representaj05 
within 	a period,  of one month from the dte of receipt of certjfii 	copy 

of this order. The respondnts on receipt of 
sod 	PPl i catiIon Consider 

the same in the light of the ON 

•d from time to time more Particularly on the basis of 
e 	Clarjfjr.otjon 	Issued 	by 	the 	Director(S1) 

, 
	Cabin et  

~ WKL dated 2 .5.2000 with the Concnrefl(;e  of the Hianre Di Viin as early as P055jL)je at any rate within the 

Co t d ..... 
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period of to months from the date of receipt of individual 

representation from the applicants 

The applcjatjon is*jsposed of accordingly. There 

shall however, no order as to costs. 

d/ VICE CHA1RN 

(AcJt) 

LCP 
tlfV' 

ittc Lrd 	
/ 

Ictfl 

tm 	iU 
•, CnU Akh" 
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ER SHEET 	
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O-3iinj .PPlOCati:r Nu._ _-" i 	• - 
Me Petition No.  
kintempt Petition  

•Rc'ew APP1icatidnNo,_ / 

Apple 
0 	•' 	 ., 	 .. 	

t -Vs- 	
r. 

cu 
Advocate for the App1ec&t'Z) 	 . 	 • . 

Adote for the Respondat'S) 	 . 

—u --- ---------------------- 	 .'. 

	

fleard Mr. .*.Ahmed, learned cou tfse l j. 	
• > 	j. 

for the applicants and also Mr. A.T)eb 

	

Roy, learned 	r C. 	 (' 	for the 
respondents and also perused the •. . 

	 written statement submitted by the 

respondents 

The iøue relates to recovery of 
5peoial nuty •llowanèe. Tn this 

application the apijoants hive aesetlad 

th4 order dated 17.7.2onj iscued by the 
Deputy Director, Office of the, Chief.  
Engin,er.(Nt), CI8W, Shillong. In view 

of the attled poeitjor the employees 

AN 	 of the forth PAstern Region are not 

J Ministry . concerned. 	The 	Office 
memorandum in question dated 17.7.nfl  

has clarified the said position. 

Mo%ver, direotton of the authority to 

recover the paid already is 
seemingly un 3UStAinahl4. The persons 
concerned were already paid RDr by the 

author,y and i IfIll not be 

appropriate to recover the same 

restroepectively. Accordingly, 

respondents are directed not to recover 

the amount paid niready as SDA to the 

Concerned applicants. 

Subject to the observation made 
above, the application is disposed of. 

No order an to coete. -...----•-. . 

i/VzcE CHAIRp4 
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PRASAR BHARATI 
BROADCASTING CORPORATION OF INDIA 

OFFICE OF THE SUPERINTENDING ENGINEER(cjvil) 
Civil Construction Wing :: All India radio 

Doordarshan Staff Qtrs Premises. 
P.O. Hangrabari, Guwahati - 781036. 

No: AIR/CC W/SE-Gh/2(2)/2002 - 	
. 	

Date: 09.12.2002
6-3  

/SriM.Sengupta,D.M.-I. 	- 	 / 
CMI Construction Wing 
All India Radio 
Guwahati 

I 
Sub: Refund of S.D.A. allowances already paid 

In continuation of this office letter no - AIRJCCW/SE-GHJSDAJ2002/6646 dated 
16.11.2002 you are requested to deposit Rs. 4152.00(Rupees four thousand one 
hundred fifty two) only being payment of A.D.A. already made to you for the month of 
Oct 01 to Jan 02 which is not payable as per the latest verdict of the Hon'ble Supreme 
Court immediately falling which the same will be recovered from the salary of January 
2003 without further notice. 

This issues with the approval of the Superintending Engineer(Civil) 

(A.K. Sarkar) 
E. A. to Superintending Engineer© 

Copy to for information please: 
The Pay (NER) ,DDK,Guwahati 
Shri T. K. Ghose, Sr. Accounts Officer(IA), Internal Audit Organisation, 
8, Esplanade East(2 Floor),Kolkata - 700069. 
Bill clerk —2 copies. 
Personnel ifie of official 

(A.K. Sarkar) 
E. A. to Superintending Engineer© 

/ 
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IN THE CEITTRAL AiINISTBATIyE TRIBTJNL 

GU7AHATI Bi'TOH ::: GtTAHJTI. , 

• a 
• 

• 

O.A. NO. 11 OP 2003 

Shri M. Sengupta 

. . •0•• 	_____ 

Union of India & 0 i's. 

sponde. 

And 
/ 

In the_rngtjer9 

1ritten Statement submitted by 

the respondents. 

The humble respondents beg to submit the 

para-'wiee written statement as follo * 

1. 	 That with regard to pas 1, 2 and 3 Of the 

application the respondents beg to offer no comments. 

2 • 	 That with regard to the statement made in 

para 4.1, of the application the respondents beg to state 

t 	milk is tiue to the fact that the petitioner as citizer' 

of India and as such be Is entitled to all the rights and 

privileges guaranteed under the Constitution of India. 

3. 	That with regard to the statement made in 

para 4.2, of the application the respondents beg to state 

••!that as per his service book'his permanent address was 

';ShOWfl as Badarpuz', Silchar, Cachar and till date his address 
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is recorded as Badarpur in the Service Book .( Annexure -'A 

attached In OA missing ). 

As per his letter dated 17.11.1998 he intimated 

to this office that be applied for change of address to the 

EEO, 0GW, AIR, Dibrearh on dated 21 .O7.i94 as he was posted 

at that time at Dibrugarh, but no record is available in the 

Service Book which was verified at this end and he was instm-

eted to apply,  fresh to this office vide this office letter 

No. COW/A IR/SE GH/P 4S/D,44 -1/3286 dated 24 • 11 .98 ( copy 

enclosed ). Unfortunately no action in this regard has been 

taken by the applicant till, date. And *k= hence as per 

00$ Conduct Rule i .e • given and recorded in the Service Book 

will be considered as permanent address i.e. Badarpur, Silehar. 

The permanent address can only been changed once in complete 

service life. 

With reference to letter dated 24.11.1998 the 

Head of Office has already intimated no change of home torn, 

address incorporated at his last place of posting i.e. at 

Dibrugarh and hence his permanent address is Badarpur, Silobar. 

40 	 That with regard to the statement made in para 4.39 

of the application the respondents beg to state that the 

action for stoppage of U& has been taken in number of 

occasion on the guide line of Thteial Audit, Pay & Account 8 

Officer, All India Radio Directorate as follows :- 

C orit d... • . 
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The Special ])ity Allowances had been paid to the 

petitioner much before 1997 but on the guide line of Pay 

& Accounts Officer, DDK, Guwahati vide their letter No. PAO/ 

NER/PO/(7 Xl Y97-98/20-25 dated 2.05.1997 ( copy enclised ) 

the SDA was stopped with effect from December, 1997. In 

o ore spon dence with the Ministry of Info inat ion and Broad - 

casting letter No • 51 2/24/931V(A ) dated 16.01 .1997 ( copy 

enclosed). The recovery of SDA already paid prior to 

December 97 could not be made as per Ministry of Pinance 

letter No. 110 Y95-/II(B) dated 12.01 .1996 ( copy enclosed) 

referred para 6). Accordingly this office continued the 

payment of SDA w.e.f. 12/1997 on dated 04.03.1998 ( copy 

enclose_),' 

The same SDA was discontinued vide this office letter 

NO. CW/AIR/sEGW3231 dated 18.11 .1998 w.e .f • November, 1998 
- 

based on the Directorate General Al]. India Radio letter No 

15/3/97*&G dated 27.08.1998 ( copy enclosed. ) as the applicant 

belongs to North Eastern Tgion. Accordingly, arrear of 

SDA for Be. 2761/- was received from Pay & Accounts Officer, 

Guwahati deposited back to concern head of account at State 

Bank of India through eha].lan and intimated to Shri N • Sengulta, 

DIM-I vide the office letter No. AIfi/CCW/SGH/SD&/4937 

dated 14.06.1999 ( copy enclosed ). In this regard this office 

approached the Deputy Director General (N3B) All India Radio 

Guvjabati and reply received as Administrative Officer vide 

letter NO .2(7 98 -AO/109 dated 28.04.1998 ( copy enclosed ). 



(±9 

-.4 - 

With the concurrence of the Finance Division, 

Cabinet Secretary vide diary No .949 dated 02.05 .2 000 ( copy 

enclosed ) and Ministry of Finance C bpenditure ) 0 .14 • No 

1304/i .IICB Y99 dated 31 .03.2000, the same again continued 

with effect from 22.08.2001 and paid i In December, 2001. 

baring the Internal Audit on this office for 

the period 4/99 to 3/2000 held with effect from 10.01 .2002 

to 14.32b02, the Audit team had pointed out to stop the 

pay,mënt o-f'SDA. and to recover the payment of arrear of SDA 

already paid vide their letter No. Ik0AIB/CAL/S/CC/AI1V 

~2001 -02/105 dMed 27.08.2002 ( copy enclosed ). After 

obtaining the audit report this office has re-checked the 

admissibility of S1P to Shri Manik Sengupta and as per 

judgment of Hon 'ble Sipreme Court Govt • of India Ministry 

of Finance vide 0.14. No.11(5Y97.II(B )dated 29 .05.2002 

published in Swamynews 1sze for the month of July, 2002 

vide page No .17-18 of Article No.108 (para 5 ) Shri Sengupta 

is not eligible to get SDA. 

91  The Special ]ity Allowances shall be admissible 

to Central Government employees having All India Transfer 

Liability on posting to NortbEastern region (including 

Sikkim) from out s,de the region ." 

In this regard &ri Kalyan Eanial Dey, Jr. Accounts 

Officer, All India T?adio, CCWB Gu'wahati'7810903 asked the 

editor of Smynews vide 31.No .130 published Itn September,2002 

issue of Swamynews at page No.75-76 ( copy enclosed )and 

the clarification is "SDA is admissible only to the Civilian 

employees posted from outside the region and not to others." 
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5 • 	That with regard to the statement made in pam 

4.5, of the applictht ion the respondents beg to state that 

petitioner belongs to a cadre of Class-IXI Staff and as 

per DD(NE ) A IR Guwahati. letter No .2(7 Y98-AC/109 dated 

28.04.1998 he is not entitled for getting SDA. 

	

6. 	That with regard to paras 4.6, 4.7, 4.8, 4.99 

4910, 4.11 9  4.12 and 4.13 the respondents beg to state that 

as per the said verdict of Hon 'ble Sapreme Court Govt • of 

India Ministry of Finance's order published In July, 2002 

issue of Swarynews he belings to North Bastem 'egion and 

not entitled to get SDA. 

	

7 • 	That with regard to the statement made In para 5.1, 

the respondents beg to offer that this office has not done 

any malfanctioning and illegal approach for not giving SDA 

to the petitioner. 

All the action has been initiated on the guide lines 

of Internal Audit Report, Directorate of All India 1adio 

directive, the recent judgment of Hon 'ble &lpreme Court from 

time to time and the recovery proposed vide this office letter 

No. AIIVCCW/SS-GH/2(2 Y2002-A/6830-34 dated 09.12.2002 1pt 

in abeyance on the guidelines of Hon'ble Central Administrative-. 

Tribunal vide OA No.11/2003 of 209 dated 10.02.20, 

Ve rification........ 



-6- 

VIPIOJP ION 

I, Shri K.Ponniah, 	 , presently 

Working as Superintendirig 11.01vu1) 	, being dtly 

authorised and competent to sign this verification, do hereby 

solemnly affirm and state that the statements made in para 

s-a-ee , -9 $ are true to my knowledge and belief and 

those made in. pam 3 2-.d 4 being matter of records, are 

true to my information derived therefrom and the rest axe 

my humble submission before this Hon 'ble Tribunal • I have 

not aippre seed any material fact. 

And I sign this verification on this 9 th day of AJ 

44rch, 2003 at Guwahati. 

Dee lazrant. 


